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(vii) Need for modernisation of RBHM 

Jute Mills, Katibar' 
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(viii) Need to withhold President's to 
asseut to the Criminal Procedure 
Code (Bihar Amendment) Bill, 
1982 

SHRI BHOGENDRA JHA (Madhu
bani): The prescnt Code of Criminal 
Procedure was adopt ed by both Houses 
of Parl iament in 19 73 in accordance 
with t ~l e Report of the Joint Select 
Committee of b .)th Houses of Parlia
ment 011 the basis of the rccom nda
tions of the Law . Commission. This 
Code governs the Proced ure for Crimi
nal cases for the w ole country. 

Som e of the basic post ul Llies of this 
Code are s eparat ion of Judiciary from 
the Ex ecutive , avold al.1",e of harassment 
and impr isonment of inno ..; enl perwns 
to the extent possible. 

But the Governm nt of Bihar has 
has adopted a Code of Criminal Proce
dure (Bihar Amendment) Bill, 1982, 
which frontally contr r. dicts some of 
these basic postul a tes. Th ':! maximum 
period of refusal of bail in cases where 
police does not submit chnrgcsheet is 
sought to be doubl ed from 90 days to 
180 d ays which the )anata Party 
Government h ad increased from 60 
days to 90 days. Much more funda
mental departure is mld~ in taking 
away the right of trial of cases punisha
ble upto six months and / or fine of 
Rs . 1000/-under the I.P.C. from the 
Judiciary and h .lOding over the same 
to the Executive. In special Laws, 
apart frorn the Indian Penal Code, all 
cases punishable upto 3 years rigorous 
imprisonment are sought to be hanjed 
over to the Executive violating the 
fundamental Constitutional obligation 
of separation of Judicial and Executive 
powers by concentrating the powers of 
presecution and judgment ill the same 
hands. The power given under section 
110 of the Cr.P.C. for proceeding 
agninst economic offenc es Itke adulte
ration smuggling, hoarding, withhold
ing of Provident Fund, ulltou-.:hability 
etc. has to the best of my knowledge, 
never been utilised by the Bxecurivc 
in the Bihar uptonow. 


